
9.5.00 Issue notice to the alleged 

contemners 	as 	to 	why 	contempt 
proceeding 	shall 	not 	be 	initiated 
against 	them. 	Notice returnable on 
10.7 .2 000. Pson41  ppearance is epted. 
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Present: Hon'ble Mr, S. Biswas, 
Administrative Member 

Mr M. Chanda, learned counsel tor 

the petitioner and Mr B.S. Easumatary, 

learnea Addi. C.G.S.C. are present. 

Since it is a Division Bench matter ror.,  
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Member(A) 
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1?.5O1 	The order of tIe,Trbun.ai in O.*, 
• 	122/98 dated 210 ,90999 has already been 

complied with as .it USS indicated in te 

written stateant as well as in the order-.. 

dated 596.2000 
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